In the Central Administrative Tribunal
Calcutta Bench
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Present : Hen'ble Mr% D. Purkayastha, Judicial Member

Smt. Rina Majumdar
Vs,
Pest

Far the Applicant : Nehe

Fer the Respondents: Mr. B, Mukherjee, Ld, Advecate

Heare on : 8-7-98 ‘Date of Judgement : 8-7-98

ORDER

When t he case‘is§§§§5ma

up for admissioen, it is feund that
en last occasion ite. 21.4.98 nene éﬁﬁeared en behalf of the appli-
cant and it is alse feund that t he applicant was directed to amend

the petition. But that has net yet been done, Se, applicatien is

‘dismissed fer default of the applicant,
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